5 Committee on Absence SRAVANA 15, 1809 (SAKA)

MR. SPEAKER : Now, Shri Mohan
Diwcaitotar i g T

Cavrrat, S1LK BoARD (AMDT.) RuLis,
1977 ANNUAL ADMINISTRATION REPORTS
or Boarp, A FOR 197475
AND 1975-76 & AuDIT REPORT ON THE
W OF THR TEA BoARD FOR

The Minister of Commerce and Civil
Supplies and Croperation (Shri Mohan
Dharia) : I am ndt responsible for this
delay. It was the responsibility of the
earlier Government. Sir, wirth your
p:rmission, [ beg to lay on the Table—

(1) A cnpy of the Central Silk Board
(Am:ndment) Rules, 1977 (Hindi
and English versions)published 1n
Notification No. 948 1n Gazette
of India dated the 23rd July, 1977,
under sub=wection (3) of section 13
of the Central Silk Board Aci.
1948. [Placed in Library, See
No. LT- 959/77:1

(2) A copy of the Annual Administra~
tion tt (Hindi and English
versions) of the Tea Board, Cal-
cutta for the year 1974-75.

(3) A copy of the Annual Administra-
tion Report (Hindi and English
versions} of the Tea Board, Cal-
cutta, for the year 1975-76.

(4) A copy of the Audit Report (1lindi
and English versions) on the Acc-
ounty of the Tea Buard, Calculta
for the year 197§-76 along with
the statement of Accounts.
Placed  in _ Library.  See

. LT-960/77).

1109 hra.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MiNuTES

SHRI NATWARLAL PARMAR
(‘Fhmdhuh): I beg to lay on_the
'able Minutes« f the «ittings< fthe Ccm-
mittes on Absence of Members frem the
sittings of the House held on the 6th and

28th July, 1977.

SHRI JYOTIRMOY BOSU : (Dia-
mond Harboue) : Sir,itis the ¢ nventicn
that there should be only twy names
on the list, I find that there are three
namss here.

MR.SPEAKER ;: Hercafter we will
ty 1 do it according to rules,

Re. BOH.
1z 30 hes,
ASSBENT TO BILLS

SECRETARY : Sir, I lay o
Table following five Bills passed gyﬁﬁ
Houses c f Parlisment durir g the currenr
on and assented to since a repc rt was
tt;s.;’mndc to the House on the 29th July,

1. The Oil and Naturel Gas Cr mmi-
s n(Amendment) Bill, 1977,

2. The Insccticides (A
Bill, 1977, (Amendment)

3. The Nagaland A iati
2) Bill, 1977, prropriati. n (No,

4. T?;??mmm (Amendment) Bill,

5. The Meter Vehicles (Amendment)
Bill, 1977.

11" 10} hrs,
RE. BUSINESS OF THE HIIOUSE

PROF. P. G. MAVALANKAR (Gand-
hinagar) : Sir, I have a point « {« rder.
My prant f order1s that in the revized list
of business circula‘ed today, there is no
mention aboutthe Minister« f Parlis men-
tary Affairs making a Statement ¢ f busi-
nessfor nextweck.  Normally, whenthere
is no sesmon on Saturday, ¢ n Vridey
the Minister of Parlirmeniny Affairs
gives a statement ¢ f the business for the
next week. But [ do m t sec any state-
menttodaycoming from the Parliamentery
Affairs Minister as w0 what is the
butiness for the next week, Without
that notice how can we krow what 1s the
business for the next week,

MR.SPEAKER : There is only ope
day left, that is, Monday, We have sent
advance notice to all of youabe utst. Of
cougse, technically, you arc right, But
substantially, if there has to be any ctm-
pliance, we have sent notice tedsy.

PROF. P. G. MAVALANKAR : I
will not stand « n technicalities, Buot 1t
s happens that f r next week, there 2
only one day. My point 15 that in the
absence of any statement ab« ut the bus-
ness next week coming from the hon,
Minister we do net have any « pporturity,
of inviting the attentivn o1 the Gevern-
ment through you as to what we think is
important business to be cof nducted by
the H use bef're the House adjcwmns
sing die,

MR. SPEAKER: There is only cne
doy left.
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